
ITEM NO.27               COURT NO.1               SECTION XVI

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  12872/2026

[Arising out of impugned judgment and order dated 02-04-2026 in CAN
No. 1/2026 passed by the High Court at Calcutta]

I-NET SECURE LABS PRIVATE LIMITED & ANR.           Petitioner(s)

                                VERSUS

THE ELECTION COMMISSION OF INDIA & ORS.            Respondent(s)

(IA No. 107196/2026 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT)
 
Date : 13-04-2026 This matter was called on for hearing today.

CORAM :  HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE JOYMALYA BAGCHI

For Petitioner(s) : Mr. Narender Hooda, Sr. Adv.
                   Dr. G. Sivabalamurugan, AOR
                   Mr. Selvaraj Mahendran, Adv.
                   Mr. Hari Krishan P.v, Adv.
                   Mr. Kavin Ananth C, Adv.
                   Mr. Dhass Prathap Singh V.m, Adv.
                   Ms. Heena, Adv.
                                      
For Respondent(s) : Mr. Rajiv Shakdher, Sr. Adv.
                   Mr. Manoj, Adv.
                   Mr. Paritosh Sinha, Adv.
                   Mr. Saubhik Chowdhury, Adv.
                   Ms. Aparna Sinha, AOR
                   Mr. Muddam Thirupathi Reddy, Adv.
                   Mr. Chandan Kumar Mandal, Adv.
                   Ms. Anu Priya, Adv.
                   Mr. Shounak Mukhopadhay, Adv.
                   Ms. Suchisattwa Mallick, Adv.
                                                         
                   Ms. Vineeta Meharia, Sr. Adv.
                   Mr. Amit Meharia, Adv.
                   Ms. Tannishtha Singh, Adv.
                   Ms. Paramita Banerjee, Adv.
                   Mr. Abinash Agarwal, Adv.
                   Mr. Sambhav, Adv.
                   Mr. Rohan Raj, Adv.
                   Mr. Tamoghna Chattopadhyay, Adv.

M/S.  Meharia & Company, AOR

1



                                      
                   Mr. C A Sundaram, Sr. Adv.
                   Mr. Kumar Shashank, Adv.
                   Mr. Nivesh Kumar, AOR
                   Ms. Sanjukta Dutta, Adv.
                   Mr. Shreyaan Bhattacharyya, Adv.  

Mr. Dama Seshadri Naidu, Sr. Adv.
Mr. Prateek Kumar, AOR
Mr. Abhinav Thakur, Adv.
Mr. Deepak Sharma, Adv.
Mr. Devansh Rai, Adv.
Ms. Ananya Mishra, Adv.
Mr. Kumar Utsav, Adv.
Ms. Anamika Mishra, Adv.                       

          UPON hearing the counsel the Court made the following

                             O R D E R

1. No case to interfere with the impugned order passed by the

High  Court  is  made  out.   The  Special  Leave  Petition  is,

accordingly, dismisssed.

2. Pending application(s), if any, shall stand closed.

(NITIN TALREJA)                              (PREETHI DILEEP KUMAR)
ASTT. REGISTRAR-cum-PS                        ASSISTANT  REGISTRAR
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